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Government or Jammu & Kashmir 
School Edu~a\lon Oopartment, 
Civil Secretariat, Srinagar/Jammu 

NOTIFICATIO~ 
Srlnogor, the, _ _ !!:!2~--- July, 201 S 

SRO ~9,4, exercise of the powers conferred by section 29 of the Jammu and 
Kashmir School Education Act, 2002, the Government hereby makes the folfowing 
amendments ln the Jammu and Kashmir School Education Rl!les, 2010, namely:· 

1. In rule 4.-
1. In ~ub rule {2), clauses {c:} and (dl shall be omitted. 
II. After sub rule (2) the following shall be added as sub-rule 2·A:-

"2A. The application shall be accompanted by the following Safety 
Certlflcates namely:· 

{a} School building safety certificate 10 be Issued by PWO. 
(b) Fire Safety Certificate to be issued by J&K Fire and 

Emergency Deportment. 
(c) Chemical lab. Safety Certificate from concerned SDM". 

Ill. In sub rule {3), for clauses (a) and (b), lhe following clauses shall be 
substituted:-

0) After receipt of the dpplication, the competent authority or any offlciol/s 
outhorb:ed by him for the purpose shall, within 15 days from the receipt of 
the application refer the matter for spot inspection of the said Institution, or 
for examination of \he proiect/proposal {as the case may be) vis-a·vls the 
norms of Infrastructure, equipment, staff and other requirements, as laid 
down under rules 5, 6 and 11 of these rules, to the committees comprising 
following officers/officials; namely=· 

a) Joint Director 

1 In case of ETT /NIT Institutions. 
b) Chief Education Officer 
c} Jt. Secretary /Deputy 

Secretory/ Assistant 
Secretary, lt<BOSE 

2 
In case of High and Higher a) Principal of a Govemme.nt 
Secondary Schools. Higher Secondary School 

b) Assistant Secretory, JKSOSE 

3 
In case of Middle Schools running a) Zonal Education Officer 
upto 81h Standard. b) Heodmo$ter of Government 

High School 

b) !nspedign procedure.- The following procedure shall be followed for 
inspection of the Institutes: nomely~-

o} Application for ofi\!la\ion /recognltion O'.i per devised 
proforma, complete in all respects shall be submitted online on 
JKSOSE, website. 

b) JKBOSE shall constitute an lnspectfon committee within 10 days 
of receipt of application. 



c) 

d) 

e) 

f) 

g) 
h) 

I) 

ll 
k) 

I} 

m) 
n) 

In case of any deficiency, JKBOSE shall communicate the same 
to the applicant within 7 days, otherwise It shall be presumed fit 
for inspection. 
As and when, applicant Informs the fulfillment of deficiency, the 
Inspection team shall be constituted within 1 0 days for conduct 
of 1nspect1on. 
The Inspection committee shall submit its report within o period 
of 15 days from the date of appointment. 
The competent authority shall examine the report so received 
and toke final decision thereon within 30 days and convey the 
same to the educational agency. 
The total time involved would be a maximum of 75 days. 
Affiliation /Recognition committee shall meet every J rd Monday 
of the month. In case the eafmarked day is o holiday, the 
meeting shell be held on next working day. 
All cases for offiliotlon/recognltlon shall be submitted in respect 
of both Kashmir/Jammu province three months prior to the 
commencement of session. 
No provisional approvals shall be granted. 

Mrnutes of offiliot1on committee meeting shall be framed by 
JKBOSE ond shall be submitted to Administrative Deportment 
along with Draft Affiliation /Recognition order for approval 
and the some shall be returned to JKBOSE for issuing cffiliotion 
/recognition order. 
Affiliation / Recognition orders shall be for o period of ffve 
years in view of Govt. Order No. 385-Edu of 2016 doted 05-
10-2016. 
The entire revised procedure shall be made available online. 
The concerned Committee shall submit the report to "Competent 
authority" within a period of 30 days from the dote of hfs 
appointment 

IV. After rule (4), the followfng shall be added as rule 4-A, namely:-

"(4-A) Monitoring of ETT lnstitutes.tl)The inspection of ETT Institutes 
shall be undertaken as per the said rules at the beginning of each session. 

(2) For regular monitoring of ETT/NTT Institutes, there shall be due 
Involvement of the District Admi nistration for whkh a commi ttee of 
following officers shall be made:-

( a) Offlcer not less than the rank of SDM to be depu·ted by District 
Magistrate concerned. 

(b) Principal of a Higher Secondary School. 
(c) Deputy Secretary /Assistant Secretory, JKBOSE. 

(3) The committee shall undertake quarterly inspections from the date of 
onset of session and besides looking into the infrostrudural Issues shall 
also monitor the admission process, residential stotusj physlcol presence 
of candidates, regular attendance of students & teaching- learning 

/l5. 
process. 
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{4} In order \o ~lreomllno \he oftllio\ion / recognition process, application 
for upgradation / extension In affiliation / recognition from doss 9 11> to 
12"' be submitted In the office of JKBOSE a nd fee deposited there only. 
Tho JKBOSE shall organize Inspections by the respective committees 
constituted for the purpose. Joint Inspection report 'hall be placed 
before the affiliation /recognition committee for perusal a nd approval, 
wherever deemed proper. Further affiliation /recognition process shall 
be co-terminus wilh each other. However, mere filing of on oppllca1ion 
before the competent authority shoJI not confer any rlght in itself to run 
a school." 

2. In rule 5 , the following shall be added as sub-rule (2);namely:-

"The power to approve the composftlon of Managing Committee shoJI 
rest with the concerned Director School Education whh respect to all 
schools running upto class l 2•h. However, any change in the 
management body shall be done by the concerned CEO after getting 
confirmation of the Director School education. Further, in case no 
confirmation Is accorded by the Dtrector School Education within a 
period of 90 days, It snoll be deemed as confirmed." 

3. In sub rule(t ) of rule 6 under the heading Physical Facilities.-

I) In clause (a):· 

(l) in sub clause (!),for the numbers and words "1 -2 Sq. Mt.", the 
number and words "1 Sq. Mt." shall be substituted. 

II) sub douse (v) shell be substituted by the following:-

"One steff room o minimum of 300 Sq.ft." 

11) In clause {b).-

i} ln sub douse (!) for the nvmbers e nd words "1 -2 Sq. Mt.", 
the number end words "1 Sq. Mt." shall be substiMed. 

(if) sub clause (v) shell be substituted by the following~ 

"On~ Prindpals room and one staff room with o n-.:-.~ 
of 300 Sq ft. each". 

(Ill) In clause (c).-

I} In sub douse {I), for the numbers end words .. 1·2' ~ ·~ -. 
the number end words "1 square Mtr" shall ba Sl.'!:lsf ~ 

h b and ~ •l 00 S<:- ,\\1. II) In sub clause (vi) for t e num ers .. 00 it. .. 
area" the words and numbers wo minimum cf .,) s;;;. • 
shell be substituted. 

b nd ..,..0 rds ~I 00 Sq. h\t. 
Ill) In sub c:louse (vii), for the nom ~~s o ntml.lm of 300 Sq. ft.-

orea", the words ond numbers o m• 
shall be substituted. 
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(IV) In clause (d).-

I) In sub-clause (I) for the numbers and words "1-2 Sq. Mts.", 
the number and words " 1 Sq, Mts." shall be substituted. 

II) In sub clause (vi) for the numbers and words " 150 Sq. Mt. 
area" the words and numbers "o minimum of 300 Sq. ft" 
shall be substituted. 

Ill) In sub clause (viii), for the numbers and words "1 00 Sq. Mt. 
area", the words and numbers "with a minimum of 300 Sq. 
ft." shall be substituted. 

(V) In clause (e).-

I) In sub clause (i) for the numbers and words " 1-2 Sq. Mts.", 
the number and words "1 Sq. Mts." shall be substituted. 

II) In sub clause (iv) for the numbers and words "1 00 Sq. Ft. 
area", the words and numbers "with a minimum of 300 
Sq.ft." shall be substituted. 

Ill) In sub clause (v) for the numbers and words "150 Sq. Mt. 
areas" the words and numbers "with a minimum of 300 
Sq.ft.'' shall be substituted. 

IV) In sub clause (vi) for the numbers and words, "7 5 Sq. Mt. 
area" the word and numbers "with a minimum of 300 Sq.ft." 
shall be substituted. 

(VI} In clause (f).-

i) after sub clause (5), the following clause shall be added; 
namely:-

"(6) In case the ETT institute has an affiliated school 
running within its campus, separate provisions for 
land for the given school, as required needs to be 
kept.'' 

4. In clause (e) of sub rule (II) of rule 6.-

l. In sub clause (1), for the word "Graduate" the words "Post 
Graduate" shall be substituted. 

IJ. In sub clause (ii), for the word "Graduation", the words 
"Post Graduotlon" shall be substituted. 

iii. In sub clause (fii), for the word "Graduate", the word "Post 
Graduate" shall be substituted. 

iv. sub clause (lv) shall be re-casted a s und e r:-
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"One Post Graduate In English literature or In Functional 
English" 

v. In sub douse (v), the words "graduate or" appearing 
after the word 'a' and before 'PG', shall be deleted. 

4. In rule 7 after clause (d),the following shall be added as clause (e):-

''(e) Every educational agency shall hove due representation to 
Parents CoordlnotJon CommJHee members as and when Managing 
Committee convenes any meeting w.r.t change In Fee structure, 
Infrastructure, up gradation and any other matter of concern for 
parent$. 

5. after rule 11, tho following rules shall be added cu rul•, 12, 13 ond14.-

l 2. De-Recognition. - (11 The Government may de-reeognize any schoot, ff rn 
Its opinion; the functl<ming of such a school Is not in accordance with the 
provisions of these rules: 

Provided that no such order shall be passed by the Government 
unless reasonable opportunity Is provided to the educc:rtlonal agency in 
this regard. 

13. Website.- Every school is required to maintain a webs1te and enSlJre 
disclosure of information to general public under the provisions of Jammu 
and Kashmir Right to Information Act, 2009. 

14. Appear.~ (1} Any person aggrieved of any decision taken under these 
rules shall file an appeal before the Minister In-charge, whose decision 
thereon shall be flnol and binding. 

(2) Such appeal shall be filed within a period of 60 days from the dote 
of passing of the order to be challenged. 

By order of the Government of Jammu and Kashmir. 

Sd/-
(Farooq Ahmad Shah) lAS 

Secretary to the Government, 
School Education Department 

No.Edu/Legai/K/70/2013-1 Doted -07-2018 
Copy to the:-

1. Advisor to the Hon'ble Governor. 
2. All Financial Commissioners. 
3. Director General of Pollee. 
4. Principal Resident Commissioner, Resident Commission, J&K, New Delhi. 
5. Principal Secretory to the Hon'ble Governor. 
6. All Principal Secretaries to the Government. 
7. Chief Electoral Officer, J&K. 
8. Commissioner/Secretory to the Government, ARl & Trainings Deportment. 



9. Commissioner/Secretory to the Government, General Administration 
Deportment. 

1 0. All Commissioner /Secreta rles fo the Government. 
11. Secretory to the Government, Deportment of low, Justice and Parliamentary 

Affairs. 
12. Divisional Commissioner, Kashmir /Jammu. 
1 3. All Deputy Commissioners. 
14. Director Information, J&K. 
15. State ProJect Director, SSA, J&K. 
16. Of rector, School Education, l<oshmfr /Jammu. 
17. Director Archives, Archeology & Museums, J&K. 
18. Director, Doordorshan Kendra/Rodlo, J&K. 
19. Secretary, J&K, State Boord of School Education. 
20. Secretary, J&K, Services Selection Boord. 
21 . OSD to Advlsor(K) to the Hon'ble Governor. 
22. Private Secretary to the Chief Secretary, J&K. 
23. Private Secretary to Secretary to the Government, School Education 

Department. 
24. Government Order file. 
25. Stock file (w.2.s.e.} 
26. ljc Website 

0 
(Mohammad Yaqoob Malik) 

Under Secretory to Government, 
School Education Deportment 


